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22.9.95 Learned counsel Mr M. Chanda
moves this application on behalf of

\ Smt Renu Prabha Bora. Learned Addl.

(kiS application 1s m - . . C.G.S5.C., Mr G. Sarma is present and has
form and within time. | received = the = application. The
€. F.of Rs. 50/- ~. =~ ~ o | application has been submitted on the
deposited wdjl&z ‘\ _ gr.ound that on 21.9.95 the applicant was
— P::OIEDNE.L{..’.&&%" “ ‘ . T threatened through the Messenger that

- she 'should vacate the Government Quarter
| No.321, Satgaon, Narangi, Phase-II. She
%/‘.m q/(c, ~ |attributed this action t“p the
Administrative Commandant , “Station

Headquarter, Narangi, who according to |

her got annoyed with her for having

- - )
. _ submitted 0.A.No.163/95 ©before this

- R Tribunal. /
Ay .

'ﬂ%‘"l, : } C Issue ‘notice to the respondents
P _ ' ' . . .
EEZ* to show cause as to why this application
G ) .

Bet ) ‘ should not be admitted and the interim
N 3 . : | | relief prayed should not be allowed.

° ) ) Adjourned to 9.10.95 for show

’ '~ | cauge and consideration of admission.

Pendingv consideration of show

cause and admission on 9.10.95, the

DRI - i ! ‘ .
N N R P Y N R R N R R Ry *ev 0 ge

(contdsto Page No,2)



S OA/?&X@EXRKXE@ No, 22059519 Lo .
..o.i.‘af...s .“.““.“‘“'f'?’:ﬁ.”""“"”""“"‘_‘.,"'o_;.'..‘.... Ciieeveeropenans
.~ OFEICZ NOLE | DATE ' ORDER - |
! voeed t’.u seeeedel “"':.' RTINS e $epoos "i‘.’.’ﬁ"‘.‘ ~;.;-.3.i,°,f° ',_0' etsesens (-lo:-‘..\“ob.oéo“o e
! o S 2309095 |0 iri - ” ”
.\ ) e "re-"s‘.p.ohdént‘s re partlc,ularly .respdn.aérit e
K . Q:No 4y Admlnlstratlve Commandant, Station '
] Headquarter,  Narangl, Guwahatl, \‘aféﬁ;. k
. : dlrected not Ato ev1ct the appllcant ‘f.r‘om, N ! )
Vi the said Quarter.. S ) / , = i
é? é% ﬁv@)&_ ‘ﬁ:; , el , ooy F
M" 2_, LM L, R e Si:eps to .be  taken ;Jit’hi'rll'f"“ ’
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) _9.10;95 \ Learned Addl C .5.C Mr G, Sarna prays }
for 3 days . tlme to submlt show cause. ;
. Llst on 12 10 95 For sﬁdu cauae';EE'*“iE
. i con31derat10n af admlsslon."' ;
. - o - . g:
T ;o . ‘ : E
S 'Me%

‘-submltted tHe shou. cause. Same has been

Pg

serVed on Mr N Chanda, Jlearned counsel for -

the applluant today, who request;ﬁor time
Ctill tomorrow. | ‘ . ,‘ I

. List for dlsposal of shou cause and y
conolderatlon.qf_qdm1831on on 13. 10 95, 1
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Learhed counsel Mr M.Chanda fof
the applicant. Learned Addl.Z.G.S.C Mr
'G.Sarma is present for the respondents.

{ earned counsel Mr M.Chanda submits

that the applicant may be alloued to

.

S

vithdraw this application and to take up

the matter of her occupation of the

AN

Quarter No.321 Phase-II in Station Head-

with the De artmental aUthGrltli
quarters, arenglé Prayer is a loued.

The applicant will be at liberty to’
submit representatlon again to the
Admlnlstratlve Commandant ,Station Head-
quarter, Narengl,Guuahatl,respondent No.4,
requestlng,Q1m to allouw her to Temain

in the quarter. She may do so within
31.10.95. The respondents who are well

. aware of her situation will thereafter

consider herg case sympafhetically-on
economic and humanitarian consideration
and the fact that they had tolerated her
stay in/the'quarter:for more than 6 years
If she submits the representation as i
indicated above, the respondents may
allow her to continue to remain in the
quarter till disposal of her representa-

tion.

_ The application is disposed of on
_withdrawal. No order as to costs.
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]
1. Particulars of the applicant
i A tasits b red; Li. Lteyrertist
Smt. Renu Prabha Borah
L XN 5 25 TS F F 3 per e dr )
Wife of late Krishna Ram Borah (Ex. Habildar)
R I S LR L I T JY RN AN R N R
P.0. Satgaon
itu» vi2trt .
Dist, Kamrup eseeee Applicant
1is £ sfiwv v FE48 88 2w .t "
2. Particulars of the Respondents
f BE adnbnaoride igst t3bavifpapa
1. The Union of India .
e fet. 39481 3¢ dier:
hrough the Secretary to
$8 ‘404 FeE 34t Fe vt i}
the Govt. of India
gre opiEdr b1 gl
Ministry of Defence
faist b4t 14 s6ragce
New Delhi
g te1 24
2, The Additional Director General
iy ftes BEREETEEEN RN TS I
of Staff Duties (SDGB)
Fd s xdé pat it d 4azt .
General Staff Branch
sttt dn £$8TTFT P k400
Army Headquarters DHG
¥ 04 pdtFRic iy L2 _
P,Q. New Delhi-llOOOl
F.08F Laf § v adirvadiqs
3. The Administrative Commandant
i. b cftiteveobagr 1t o534
Purav Kaman Mukhoyalaya
A3 iy b phuibréeriy
Headquarters
ELERALIEES I
Eastern Command
tifdaet (21871
Fort William
fiii, C’Jl(l
Calcutta 700021
;G‘w'? - T " b
‘/4. The Administrative Commandant
btation Headquarter
Narengi, Guwahat;

c/o 99 AQP.O. eee.ee Respondents

st Rommn prbhe PBoosh.



3. Particulars for which this application is made.

LR A

This application is made against apprehension

of eviction without notice. from the Govt. Qﬁarter
e — —
No., 321, Satgaon. Narengi. Phase II. which was allotted

to her husband late Krishna Ram Borah (6649 504 ACSD)
Habildar Clerk, who was serving under Station Headquarters
28 Infantry Pivision under Station Headquarter,Narengi,

who died in the Year, 1988 while 1n service,

p———

4, Jurisdiction

Pe ) .

That the applicantg states that the cause of

action of the case has been arisen within the Jurisdiction

E

of the Hon‘ble Tribunal.

4

5 Limltation )

'i LI B A
That the applicant states that the case is filed
within the prescribed time period of the Administrative
Tribunals Act. 1985.

6. Facts of the case
6.1 The the applicant is a citizen of India and

as such, " she is entitled to all the rights and Privileges
guaranteed by the Constitutlon of India. She 1s a widow
of late Krighna Ram Berah, who was serving as Hawaldar
’under Station Headquarter. 28 InInfantry Division under
btation Headquarter. Narengi, The husband of the

petitioner, died wthe in service in the year 19g€s8,

1

Sm R;Llhu P@‘bﬁéAd Y st .



6.2 That after the death of the petitioner s
: +

husband, the petitioner was allowed to stay in the

same allotted Govt. quarter No. 321 at Satgaon,Narengi

by the then &dministrative Commandnat. and it was also
assured verbally that the petitioner would be taken

into service on compassionate ground on priorigx basis.
{\____

; but unfortunatel&. although she had appeared on five
A occa51ons for compassionate appointment to the Group
‘o post‘ however*she was not disturbed by the Station
ot Headquarter, Narengi regarding her stay at Govt.
v Quarter eéen1after tne death of her husband.

r : ox - r e

663 That the appiicant begs to state that she had
Y one son and one daughter. her son Sri Kushai Kumar
i!-'Borah'reading in Class V1 in the Central School at
a 'Narengi and he;ﬂdaugnter Miss Monalisa Borah aged
b about 9 years sufferxng fron ‘polio. The petitioner

- i l t T t ' g -

y/ passing her days through financial hardship as she is
" 'to maintain the family only with the help of family

' fpéééiéﬁ 555 éﬁé’ié Aéé‘ié alposition'to hire a priVate
;éeon:;,ada’é;?ri with this meagre income.

R O

6.4 That the name of the petitioner was éuly
4t LRI X B N R T ST SIS A SR
sponsored by the Employment Exchange vide letter

fdisdt-d, 44 3. & Fsiss0e-9 yoci IR REEE e ey

No. ORD. 6/95/127-28 dated 8.2, 95 for the post of
f-f’-_’ ;4‘1 ‘1;};‘}“31 P $ el 8 s TH [

Conservancy Safaiwala in the Station Headquarter.
RN R I R A i L R T LY T U T ..

Narengi. Thereafter she appeared before the Board of

R A AR A R I I R I T T Y I . s

Interview for the post of Conservancy Safaiwala on
IR LN ETIEE T R T N PSS T se g

Sm+ Romn Pgﬂéhﬂl o rah .



21.2.95 at 10,00 hrs. She was declared selected in’the
R4l s vt vty .t ig- kR LR BT

sald Interview and was verbally appointed to the post
LR 2 Z 8 T R SO P ) v - i F Te t:revae .t

of Conservancy Safaiwala with effect from 1.3 1995 and
04 TTes &5 ¢094 (o84t 3% o o« b5bq. R T Tt

she continued in the service till 28.8.95 although
LI S BT B ar e T™ 7% t-1+ 1 i v s .t e oy T o g

.formal appointment order was not issued in her favour.

3 « %3 & ¢ 8¢ ly2s ¥ ylf.) te t [ LRI S B S L]
///’All the required formalities had been completed viz.
£ st T A B R N vi e,
Policb Verification. Medical fitness etc. but unfortuna-
frvar §. A YRR S LIRS I 2V S 2 I TP M 3
tuly the service of the applicant has been terminated
I N S N Y Foov e Ve g e § ..
-~ with effect from 28,8,95 (A.N.) and the applicant being
SRR S I S ‘ LRI B RN A I 2 S 4 . ¢ +
aggrieved by the verbal order of termination filed an -
LR SN NN S T I R Y v, e
application before this Hon'ble fribunal which was
bidrscowrde, Fr i of 1.0 kfid tis (8% R R
registered as 0.A. 163/95 and this Original Application
I T B A N IV (VIR & I ! syt b biwel oot
was disposed of on 20.9.95 by this Hon'ble Tribunal
LA R Y N A Y T Y TNY S € .80, .
with a direetion to release the sanction for the post of
L A I O TP T B R S S S S I .
Conservancy Safaiwala immediately and on receipt of the
il‘c AR IR IR B f,r!&q.é. N W S A R [ v 7 F
sanction the applicant to be absorbed on regular basis.

R L I N R B Y R N P - e

645 That the Administrative Commandnat, Station
1 it CRUENE B IR SRR F 2 3 SN O SETNF I PRI 4 R

Headquarter. Narengi got annoyed for filing the O.2A.
H RO SURFIE R OF SR S T4 dsid oty SR T e L

163/95 where the present appdicant was also agp one of
VELBEE bt d v fote o1 R X S e

the applicants in that casea fhcxnaftexixknxxxxhn and
X S I SO S SF I $: Vors s bse. veda et At age o

thereafter started harassing the petitioner by sending
A N N T PN + is ey,

Army people through Military Engineering service and she
[ RN 1;""‘| £ ¢ 13 3 B I S q(#f ot ot ? .

was threatned to vacate Govt. Quarter No. 321. The
1 3 & ‘}0‘#‘{1& * Ri &t vy 2 < -it( PRV .

applicant finding no other alternative approaching this
frii, - LR R T O T S

Hon'ble Tribunal for prev¥enting the respondents from
_if“zt '!.l""i "1 [3 “l‘f“-' 5 TE 1 e b * £ .

the eviction of the applicant from the Govt. Qumarter
5. dtdes a0 Lrd ot L A X | cr g :

NO. 3210

s Romu pradha. Prooah .



\//616 That the applicant begs to state thet on 21.9.95
she was xhrzxxalid threatened through Messenger that she
should vacate ‘the Govt. Quarter with immediate effect
otherwise she will be evicted from the Govt. Quarter,

6.7 *hat the applicant begs to state that the Deptt.
ought to have appointed her on compa551onate ground long
back and also should have regularised the quarter in her
name,’ *herefore when the applicant now selected for
regular appointment to the post of ConserVancy Safaiwala
and expecting her regular appointment within a very short
time she should not be evieted from the Govt. fQuarter No.

321 till regular absorption to the post of bonservancy ’

Safaiwala.

6.8 this- application is made bonafide and for the
cause of justice. P

7. Reliefs sought for

) & Under the facts and circumstances the applicant

prays for the following reliefs H

1. That the respondents be directed not to evict the
| petitioner and her family from the Govt. Quarter
‘No. 321 at batgaon, Narengi. Phase i1 till her

regular apsorption as Conservancy Safaiwala. on

P 2]

compassionate ground.

2.A ‘hat the applicant be alléwea to retain at Govt,
-‘quarter No. 321 till regular absorption as

H

Donservancy Safaiwala.

G - ‘R}_()UL P?ﬂé;‘f& W»«



rhe above reliefs are prayed on the following

amongst other -

“GROUNDS -~

1. For that the petitioner is declared selected

Ce«duAhh_for the post of bonservancy Safaiwala in the
' station Headquarter. ﬁenuxyx Narengi. Guwahati
8 + b g '
against a regular vacancy.

24 For that the respondents ougnt to have appointed
the petitioner immediately after the death of

her husband as per the law laid down by the

N Hon'ble Dupreme Court in °usma Boswmai Vs. Union
‘of India‘and further the Uovt. Quarter No. 321
‘ought to have regularised'in the nane of the

applicant.

Se For that the House Rent was deducted txrom the

" pay mn for March. 1995, ‘Apri1’ 1999 and June
P £y + ) i ’ - . ‘ €
1995, although the pay bill was returned due to
M 4 i1 . P 1 t
want of sanction.
- LI LY ‘ t

4. %or that the petitioner was verbally appointed
4 . L PR T N | ’ P 3‘ £t iy

as Coneervancy bafaiwala with effeet from 1st
0 N Y [ B | L B R

March 1995,

e g vooq ko,

Se. For that the daughter of the petitioner suffering

¥ R I 3 S 6 ¢
from Pollo and the petitioner nave no other source

LR L T T € VHU I S ~f b7
of income.

HE f w2t e

6. ¥or that due to humanitorian grounds,
te R L A N S I I S N S RN

»

S - ﬁllypu P?léiwk Vb{DtA’



8, Interim Reliefs prayed for

b . it hah NEDER IR 3 EF BE AR 5 L

That the respondents be directed to allow

EE PRe F0 o aFIatTIN OEF i et an R |
the petitloner to continue to stay at Govt. Quarter
$e . iz dbvbdFed $ Frit gttty ¥¥I oiEes gv v s .
No. 321, till final disposal of ‘this appllcation.
§OF 941 PF4r Blbch Pct€lte A6 BAve esem. s e

‘he above reliefs prayed on the grounds explainet
Fid Ji ekt rfe e RV P ocE BT D BPE O e . -
in para 7 of this applicatione

s i f3k4 4 13 bttt tit.i.est vl

9. That the present applicant declares that she
A frsx, Evd 4€d a bid t5ftvta 3717 7. .

has not leed any other application before any other
prf $ft fEfEr orEg (Wt b s FELtrILnEE 52 e . -

Court or Tribunal on this subject.

2

PEe- 0% Ly EfeEiT 4 fs 23 TE4cEyY
10. ‘hat there is no any other rule/law save and
ﬁt; R FER T T3ded T 1§ 05 € e g3 TTE~BLt 0 as v

except f£iling this application before this Hon'ble

k“flé‘ti “\ffi? f"i% t:«"‘b?l-"v4}0 PR S 3= S S Y S i 2. 4t

Tribunal,
TR E RNy
11, Particulars of the Postal Orders
AN f{*?g?&??ﬂ?:%ﬁtit.;‘ﬂiitx %6 mad s
1. Postal Order No. : 2 F> (o
1 Mevvl gjiti ot4d ¢ )
2., Date of Issue s (4,9.9%
R IS EE T TR , ‘
3. Issued from ‘ $ G.P.0., Guwahati
§F fExiid viag ) Y e L
4. Payable at : G.P.0., Suwahati.
ii f;-:,tliﬁ‘.?‘g\l' €. €3r T, &~ £3: )

St &&ﬁq“ PQQZJMK /549%1A .
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VERIEICAZIQN
¥ 4 ¢ [ S T SN
[ 4

I, Smt. Renu Prabha Borah, Wife of late
EIE TS B TP O S PR AT
Krishna Ram Borah, P.O. Satgaon. Dist. Kamrup,
Foir . 1 P34 vl sTLE § e mdr FE e oy !
presently working as Conservancy Safaiwala in the
D DU SN 2 MR 2 B A TP LR Y N )
Station Headquarter, Narengi do hereby declare :
[ X X [N J-""~?‘ --;."Q,‘tf,' 2) P SR A S ¢
and verify that the statements made in this application
LA - A A vy N N S A U T 7. LS I R
are true to my knowledge and belief and I have not
LTI T SAR FA wEEFL S L S 2 2 PO
suppressed any mater1a1 facts.,

N N Y O T IR I 4F b

L]

-

And I sign this verificatlon on this the 22nd

- d ‘s LA T ‘l“t iy e £ y - d ¢ . 3
day of &ngnx September. 1995.
LI A LRI TR S P PR viddo

Gmt &LM& ijﬂ}'a Howh .

Signature

¢ ats 1 3 N




3

r"——""_‘:_”; «1 ,,. ﬂgﬁ\ .
oo ST
w‘ T S N
IR z A £ é 1
~ .; g ,
% AL 0CTI895 ‘ AR B
3 kb v 3 =& O "0
; 72/ R
‘l—' _— Y LT (g
T ' £ 5'; ¥ S
| | §o37 -
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¥T.Is—
? NeTo .
- GUWAHATI BENCH. g% =

In the matter of &

0.A.N0.220 of 1995,
o Smt Renu Prabha Borah |
| eee Applicant:
- Versus -
Union of India & Ors.
| «ee Respondents.
- AND - L

In the matter of ¢

Shouw cause reply on behalf of the

respondents,

I, Col U.Kapoor,vﬁdm Comdt., Station Headquarters

Guuahati (Narendi Camp) and Respondent No. #. in the above

noted case do hereby solemnly affirm and declare as follous.
1. That I am one of the responﬂents in the above noted
0.A. and being called upon by this Hon'ble Tribunal to show
caﬁée as to uhy the above noted case should not be admittedy

I do hereby show the causes as follouws % and say categorically

" that save and except what is admitted in this show cause

‘rest may be treated as total denial by all the respondents.

2. ~ That uwith m regard to the contents made in para
1 and 2.1 beg to state that I have nothing to comment.
7 oo

That with regard to the contents made in para 3

of the application 1 beg to state that Late Hav/CLK Krishna

contd. ; 250,
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-2- /. \$

Ram Borah\husband of applicant was serving in Headquarters
28 Inf Divn. C/0 56 APO {Located at Sia;hén Glacier in 3 &K)
and not under;Station Héadquarters, Narengi as stated. The
late Non Commission Officer uas allotted separated family
accommodation as entitled uhen the soldier was posted to
field statlon where no Fa0111tles ex15t for married accommg=-

dation.~Under the provision a soldier in field area can.

apply for separated family accommodation anywhere in india.

4. That with regard to the contents made in para
4 and & of the appllcatlon, I beg to state that as the
‘appllﬁaﬂt wife of Late Hav/CLK Krishna Ram Borah is not a
Govt. servant, the case is not. maintainable in the HOn'ble

Tribunal. Therefore the case may be dismissed with cost.

5. That u1th regard to the contents made in para 6.1
of the application, I beg to state that it is 1ncorrect to
say that Late Hav/CLK Krlshna Ram Borah was serving under

Station Headquarters,‘Narengl.

6. fhat'with reéard to the contents made in para
6.2 of the applicatioﬁ, % bég to state that thefg is no
provision to allow a widow to stay in the Govt., quartefs
from time to time. She Gas»pgrmitted:to stay purely on

///7 humanitarian ground. Howeyer this favour should nét be taken

as right as her permanent stay ‘unauthorisedly will deprive
- *
of the Facility to entitled jawans who are serving in hard

//’qfield areas. Rule does not permit the claim of the applicant.

75 | That with regard.to the contents made in para

6.3'and 6.4 of the application, I beg ta state that I have

got no knouledge. ,

contdeese 3oo
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8. That with regard to the éontents ﬁade in para
6.5 of the appiicaﬁﬁzs, I beg to state that it is baseless
that the applicant is staying uhauthorisédly for the last

7 years in def.‘qubrter No.321 haé been harraséed by the
Administrative Commandant threatening her eviction through
ﬁrmy personnel and ﬂllltary Englneerlng SerV1ces. Had the
Administrative Commandant desired to do tﬂat, he could have
called her to office and uarned her. It;wlll not be wrong

to presume that this is her wishful presumption.

9. That with regard to the contents made in para,

6.6 of the application, I beg to state that from time to

 time regular/routine surprise check has been carried out

in the sntire station to find out unauthorised occupants
of Govt. quarters. There are more than 200 bonafide applicants
who are serving in field areas in the waiting list for

separated Family accommodation, Moreover the applicant

-

8. Xhrk wkkh xegaxd ka kRe gomERNks Rade XX @ATR
C GxIxaRxERexapp ki akkax unau;hQrised occupant of 321 SF

///muarter was warned and given notice to vacate the Govt.

accommodétion by this HQ.
Copiés of communications 'in this reppect are
annexed to this uritten statement and same are marked as

Annaxure R1 and R2, respectlvely.

10, That with regard to the :3:4:3:97 contents made

in para 6.7 of the appllcatlon, I beg to state that it is

to mention that the respon31b111ty for appointment on

-extreme compassxonabe ground of near kith and kin of a

soldler who dles in harness ls that of the unit where the

contd. 4eees
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~ghen appointed as conservancy safaiwala in the station.”
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soldier was last serving i.e. Headquarters 28 Inf Div,,C/0
56 AP0 and not.this Station=HeadQUaftErs,'Narengi. Moreover

the accommodation where S®k the applicant is staying'is

, §;7not meant fér civilian but strictly for serving soldiers.

Therefore the contentlon that Smk the appllcant should not
be evicted From Govt.,quaruers No.321 till her absorptlon
to the post of conseruancy.safgluala is untenable. She can

be considered for allotment of Govt. quarters of her status

1. That with regard to the contents made in para
6.8 of the applicatian, L beg to state that this appllcatlon,
is not Flled bonaflde and as such the appllcant is not

entltledvto_any,equ;table relief.

12. - That with regard to the contents made in para’

7.1 and 7.2 of the application, I beg to state that the

relief sought for should not be‘qonsideréﬂ as it will

be against the existing Govt. policy and will adversely

N

v affect the morale of the soldiers serving in high altitude

“and hard Fiela-areas as follous &=

‘a) A soldiéb is entitled to free accommodation -
‘with allied services to which the applicant-is
no more entiiled. 1 | ;

‘b) Uhen the appllcant is absorbed in the post of
Conservancy Safaluala whe will be entitled to
a louwer status Govt. accommodatlon on rent and

—
‘allied charges payable to. the Govt. » |
c) Since her husband's death in 1§88 the applicant

has been staylng in the soldlers separateé.famlly

iaccommodatlon unauthorlsedly without any ‘fent

contd. Dece
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< _ which is a great loss to the state amounting to

R5.27,000/- (Tuenty seven thousand only) approximat e=
ly. The applicant will be considered for allotment
- of her entitled accommodation on appointment to

post of conservancy Safaiwala in the Station.

13, That with regard to the contents made in ground

No.1 of the application, I beg to state that it is a matter
of records. | |
14, | ‘That with regard to the chtents_made-in ground
No .2 of-the aﬁpliiation,-l beg to state that this has been
B Very exhaustiVely-éxpléined in para 10 and 11 of this
yritten statement. |

15. That with_reéard to tﬁe contents made in ground

No.3 of the application, I beg to state that this ground is

absolutely baseless and unFounded. When the applicant's

'pay bill was not passed the questlon of deduction of house

rent durlng month of March & April 1995 doyr not arise,.
I

mDuring the,year no. amount was has been realised from her,.

16.  That with tegard to the contents made in ground
No.4 ik of the épplicétion, 1 beg to state that it is a
ﬁattér of féc&rds. | '

17, | That with regard tbvthe contents made in ground
No.5 & 6 of tﬁe appiication, I beg to staté that on humani-

tarlan ground only the applloant has been staying for so

long unhuthorlsedly, wlthout any dlsturbance. But this _

-cannot be taken a granted for permenant occupatlon as there

are many soldlers in the vaiting list.

C}Jntdo 60_;0
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18, That with regard to the contents made in para
8 of the application, 1 beg to state that the interim
relief prayed for by the applidént should not be granted

as many deserving soldiers are in the waiting list.

19. That with regard to the contents made in para

~

9 and 10 of the application, I beg to state that I have

no commentse |

20, . That wi the present application is ill conceived
of law and misconceived of facts.

21 . That the applicant has got no any legal right

to file this application. ’

22 . That the applicant may have a legal right only

after her appointment as Séfaiuala. -

23, . That there being no any prima facie case at all,

~

the application is liable to be diémissed.

24, That the shou cause reply is filed bonafide

and in the interest of justice.

Verification eeseeee
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b I, Col V.Kapoor, Adm Comdt. Station

" Headquarters, Guuahati (Narengi Camp) and Respondent'

No. lf in‘the. O.A} do hereby solemnly af firm

and declare that the contents made in paragraph 1

-.of the shou cause reply is true to my knouledge

and those made from para 2 to 19 are derlved

- from records which I belleve to~be,true and restﬁ

are humble submissions before this Hon'ble —

Tribunal and I sign this Verlflcatlon on this f/”m

~day.of October, 1995 at Guwahati.

A}
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' Mil Tele : 7231 Station Mukhyalaya ﬁ»‘Q
Station Headyuarters .
Guwahati (ilarangi Camp)
6552/3/03a(i) . | - 27 Jul 94
Mrs Bora 11/0 (%7
Late No~664950 Hav/2lk
KR BoOra

Juarter No - 321 (CR's SF accn)
Phase~IT (Narangi Camp)

VACATICN OF iARRITD ACCOIMODATICN 3 Oh's
S: LF{AT“D F(«\laILY hwvmnaoﬁuA& ION

ls Please refer to this H) allotment letter No 6552/3/43A
dated 16 Jul 87,

2. It hzs been brought to the notice of this Hf that you

are residing in Govt married accn qtr No-321 (OR's SF accn)
since 18 Jul 87o

\,zﬂ You hzve become un-authorised occupant of above quarters
after demise of your husband and you are suprogsed to mgke the
rayment of market rate of rent after the demise of your hushband,

4; You are requested tn pleasc vacate the said gquarter by
05 aug 94 failing which your quartar will be get vacated
forcibly.

de_ bid
(Bh Sarma i
5 Lt Col
N for adm comdt
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' M1l Tele 3 7231 station MukhyalaYa
Staticn Headquarters
- Guwahatl (Narangi Camp)
6552/3/03A - O\ 10 aAug 94
_2,\'5—

i
Mrs Bora W/0 late Ne-6649504 L g /
Hav/Clk KR Bora . ﬁg@ Dt T4

Quarters  Ne-321 (OR's SF accn)

'%,_' ~ _ ‘ .
fhace~IX (Narangi Camp) 3% _,H’> )(NA)\A ’

1:5 Pleage refor to thig HQ letter Ne 6552/3/03m(i)..
dated 27 Jul 94 and your applicatien dated 04 Aug 94“5

97 Yeu can hot be permitted to retain quarter Ne 321, Phase-IIX
(Narangi Camp) for further peried, since you are unautheriged
occupant of the sald quarter, y®u are hereby ordered té vacate
the quarter Ho-321, Phagse=II (Narangl Camp)s

8&/= x % X%

(o8 singh)

1k Cel
Offg adm Cemit
for stn C4r




CENTRAL ADMINISTRATIVE TRIBUNAL
_GuunﬂngrBENCH $33 GUJAHATE =~ 5

DsA4220/95
Smt. Reng Prabha Borah ~  «ss Applicant
/G '
Union of India & Ors. »see Respondants

PRESEMNT ,

THE HON'BLE SHRI G. L. SANGLYINE, MEMBER (ADMN),.

for the Applicant ees Mr. M, Chanda. '

For ths Raspondents ... Mre Ge Sarma, AddleCeGaeSeCe,




%>

" Sd/- MEMBER (ADMN)

Memo Nd. 3 Dates s

Copy for information & necessary action to &

(1)

(2)
(3)

(4)
(s)

Smt. Renu Prabha Borah, U/D. Late Krishna Ram Borah (Ex. Habildar),
P.0. Satgaon, Dist. Kamrup.

The Sscretary, Govt. of India, Ministry of Defsnce, New Daslhi.

The Additional Director General of Staff Dutias (sDGB), General Staff
Branch, Army Hsadquarters DHG, P.0. New Dalhi = 110 001,

Tha Administrative Commandand, RM Purav Kaman Mukhyalaya, Headquarters,
Eastern Command, Fort William, Calsutta - 700 021,

The Administrative Commandant, Station Headquarter, Narengi, Guwahaﬁi,
C/QQ gg AQPQD. C




